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(Under Regulation 6 ofthe Insolvency and Bankruptcy Board of India (lnsolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POSITIVE POINT GRAPHIC PRIVATE LIMITED

POSITIVE POINT GRAPHIC PRIVATE
LIMITED

1 Name of corporate debtor

Registrar of Companies, Ahmedabad3 Authority under which corporate debtor
ts lnco orated / re istered

CIN : U222 19GJ 1997 PTC032190Corporate Identity No. / Limited Liability
Identification No. Of co orate debtor

B-01, Shashwat, Opp.Guiarat Collage,
Ellisbridge, Ahmedabad Gf 380006 lN

Address of the registered office and
principal office (if any) of corporate
debtor

5

2,..12.2027
Order received on 30.12.2021

Insolvency commencement date
respect of corporate debtor

ln

1A,06.2022 (180 days from the date of
0rder

7 Estimated date of closure of insolvency
resolution ro ce ss

Lalitkumar Raithatha
IP Reg. No: IBBI/lPA-001/lP-P-
0r94t/20L9-20/t2996

8 Name and registration number of the
insolvency professional acting as interim
resolution professional

Address: A/14-15, Earth Artica, OPP

Hanuman Temple, Above HDFC Bank,

Vasna Road, Vadodara 390 007
Email: calalit(dsrlco.in

9

Address: A/74-15, Earth Artica, OPP

Hanuman Temple, Above HDFC Bank,

Vasna Road, Vadodara 390 007
Email: cirp.ppgpl@gmail'com

10. Address and e-mail to
correspondence with
resolution professional

be used for
the interim

t3.0t.2022Last date for submission of claims11.
Not ApplicableClasses of creditors, if any, under clause

(b) of sub-section (6A) of section 21,

ascertained by the interim resolution
rofessional

t2

Not ApplicableNames of
identified

Insolvency Professionals
to act as Authorized

Representative of creditors in a class

hree names for each class

13.

) Relevant Forms web link

licableota

@ Rel"vrnt Forms and

[b) Details of autho
are available at:

rized representatives
74.

N,
(D)
t

Ipro\ocnc

RELEVANT PARTICULARS

28.04.t997Date of incorporation of corporate
debtor

4.

6.

Address and e-mail of the interim
resolution professional, as registered
with the Board



For the attention of the Creditors of Positive Point Graphic Private Limited, Notice is
hereby given that the Hon'ble National Company Law Tribunal, Ahmedabad has ordered
the commencement of a corporate insolvency resolution process of Positive Point
Graphic Private Limited on 21,12.2027

The creditors of Positive Point Graphic Private Limited are hereby called upon to
submit their claims with proof on or before t3.07.2022 to the Interim Resolution
Professional at the address mentioned against entry No. 10.

Submission of false or misleading proofs of claim shall attract penalties.

Date:31.t2.2021
Place: Vadodara

Lalitkumar Raitfiatha
(lnterim Resolution Professional)
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